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[Shri U. M. Trivedi.] 
n1is ·0 11fter promises had been broken. 
Can ""Y one believe in any of these 
promises now being held out to what-
ever lho.y are, thir.ves or black-mar-
keteers or honest people? 

Mr. Deput7-SpeJ1ker: He may con-
tinue the next dDY. 

1ue hn. 

COMMl'M'EE ON PRTV A TE 
MEMBERS' BILLS AND 

RESOLUTIONS 
SEvrsTV-SECOND Rtl'ORT 

Shrl Hem Raj (Kan:;:ra): I beg to 
move: 

"Tho! this House agrc"s with 
the Seventy-second Report Of the 
Committee on Private Members' 
Bill< ond Re.<olutions presented to 
the House on the 10th November, 
11165." 

Mr. Deputy-Speaker: The 4uestion 
1' .... 

Shrt Sarendranalh Dwtvod7 (Ken-
drapara): Only two hours have be<>n 
provided for the Resolution of Prof. 
Hiren Mukerjee . . .. 

Mr. DeP11l7-Spealcer: Let It come, 
then we will see, not now. When we 
take up tnat resolution, the sugges-
tion can be made. 

Si.rt Sarendnaalb Dwl•edJ': Thll 
Report ha9 provided a time of two 
hour• for that. Therefore, befOre we 
accept this motion I would propoR 
that the time for the dllcuaion should 
be increued from two hours to ftve 
bears. 

I move: 

'"I'hat the time allotted for die 
dlacusslon of Shri H. N. 
Mukerjee's 1-esolutlon re: Imports 
of toodgralns be railed to ftve 
hours". 

Sai,t a- a.,j: I must be given at 
least one minute to Introduce my re-
.olutlon, whidl Is next on the acenda. 

~ "'!• (irf<) : ~  
~~  ~ :;(1 \'R' m>ft ~ ~ ... , 
~ ij; ~ it ~ ;:) ~ ;i:i 'fin< 
full ~ I i ~i  i ~ I 

UN-':IN :;r) •.fr 'ltf'T'.IB m l:ll'.i!T<: if;f 

lfl'ffi"!r . . . . 

flit "'! f ;;r. ii •.f 1 "lfll'ttf ill 
!IITTl'T?; ij; ~ ij; ~ :it ~ f'l'llT 
'f!iT ~ ~ iii lit qTI: fll f<r<IT 
;;rJif I 

The MlnlRer ot Food anct Ai:rirul-
ture <Shri c. Subramanlaml: May I 
make a surgestion? We will be hav-
ing a d iscussion on the Food Debate; 
and we have allotted seven hours for 
that. I am sure all this will be again 
discu.-<ed at that time. Therefore, I 
would •uggest tha1 we may confine 
ourselves to umi short discus.•ion now, 
'Bnd when the Food Debate comes, If 
any further points have to be made, 
they could be mode at that time. Or, 
let them not move this Resolution 
now, and the whole thing could be 
taken up when we taie up the Food 
Debate, on a comprehensive basis, and 
all the time could be fiven for it. We 
cannot have it botll ways. 

Sbrl Sarendranaq, Dw1Yed7: We 
want to pin-point on this. 

Mr. D11P9iy.Speaker: I will put 
the queation to ~e Rou..e now. 

Slllrl Smee Narayan Du (Du-
bhan1•>: In view ot the fact that 
the time for non-official resolutions II 
very llmlted, if we lncreue the time 
to such of the reaolutio111 as have 
been admitted, then I think the 
chance for the o!Mr Membero will 
not come at all during thla Session. 
Therefore, the time for the dleculSlon 
on this should be limited to two houn 
only and not lncreued. 
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Mr, Deputy-Speaker: It is !or the 
House. 

Shrl Sb.ree ~ n Das: Be.sides 
tmt, as the non. Minister has said, 
the P'ood De>bate is c!1ming and so 
there is no necessity for allotting five 
hou!'ll for this resolution. It will be 
included in that. 

SIU'i Ranga (Chiiloo1·): We are 
going to have a separate motion on 
this food problem. We would like 
more time for that. It is only seven 
hours or eight hours that have been 
allotted. We would like 1o have ten 
hours for !he other one. Therefore, 
let us not be too greedy over these 
things and let us spare as much time 
as po;sible for the other one. 

!\Ir, Deputy-Speaker: It is for the 
House to say. I will put the amend-
ment moved by Shri Surendranath 
Dwivedy to the vote of the House. 

The question is: 

'".{'hat the time allotted for the 
discLii>sion of Shri H. N. Hukerjee'3 
resolution re: Imports of food-
grai!1s be raised to five hours." 

The niotion was 11egatfoPd. 

Mr. Deputy .Speaker: So the time-
limit of two hours stands. 

Shri Surendranath nwivcdy: It is 
very bad. 

Mr. Deputy-Speaker: The other 
amendment is b·. Sh,·' Madhu Limaye 
that the time ailot!cd for the discus-

sion of Sbri Bhagwat Jba Azad' s re-
solution re: Quitting the Common-
wealth be raised by another two 
hours, that is that from lt hours it 
should be raised to 3t hours. 

Shri Shree Narayan Das: The point 
covered by the amendment of Sbri 
Madhu Llmaye is not included in this 
report. 

Mr. Deputy-Speaker: It is there 
in the report. The amendment ls 
that the time of It hours allotted by 
the Committee should be raised to 3! 
hours. I will put this amendment to 
the House. 

Shri U. M. Trivedi (Mandsaur): It 
is a very ticklish question. What will 
be the form of the motion? We have 
not understood it. 

Mr. Deputy-Speaker: The Com-
mittee on Private Members' Bills and 
Resolutions has in its Heport allotted 
~ hours for the further discussion of 
Shri Bhagwat Jha's resolution re: 
Quitting lhe Commonwealth. The 
amendment O'f Shri Madhu Limaye is 
that the time should be increased by 
two more hours, that means it should 
be raised to ~ hours. 

The question is: 

'That the time allotted tor the 
further disoussion Of Shri Bhag-
wat .fha's resolution re: Quitting 
the Commonwealth be raised to 
three and a half heurs". 

The Lok Sabhu divided: 

Division 'So. 3] AYES [1441 hrs. 

i\lr.11.,Sbri A. S. 

Al'f'arct, Sh.ri 

~~  Shri 

~ ~  Shri Onkar Lal 

Ch&hnutty, Shdtn.1ti Reuu 

Clulndrabhan Sli:'lr;h, Sl·uf 

Cbmcrjee Shri N. C. 

(.b1uJhuti, Shri Tridib Kumir 

Dwi7edY, Sbri r n r n ~  

Ga.1: .. ;u.:.i R.mi, Sbri 

Gu.p:1, 5hri Jndrajit 

Gupta, Sbri K.1uhi Rim 

K111:S.ar • Sh ti Gaurl Shjnhr 

Kama.th, Shri H:1ti Vishnu 

Khlldilb.r, Shri 

Lim::iyi::, Shri At1dh11 

!vb,uriy1 Din., Shri 

Muker;ee, Shri H. N. 

Murmu, Sb.ri Sarkar 

pamky, Shri Sarjoo 

PoUekkatt. Sh.ri 

Sail.:il, Shri A. S. 

Sinh.nan Singh, Shri 

Tiwuy, Shri D. N .. 
Trivedi, Shri L'. ,,it 

Utiyo, Shri 

Warior, Shri 
YaJav, Shri Ram Scwak 

Ytshpll Sini.;:h. Shri 
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Allam.ma lJcvi, Shri.mati 
Bnrua, Shri R. 
Bena, Shri 
Bhanja Dco, Shri L. N. 
Bhatt!lcbaryya, Shri C.K. 
Bist, Shri J, B. S. 
Borooab, Shri P. G. 
Brajcsh1v.ar Prasad, Shri 
Chahaverti, Shri P.R. 
Chaturvecti, Sbri S. N . 
Chaudhry, Shri Chandramaui 

Lal 

Chavan, Shri D. R. 
Cbavd11, Shrun.oti Jorabcn 
Daljil Siogh, Shri 
Das, Shri D. K. 
Das, Shri Sudhnnsu 
Ucshmukh, Shri ::ih.ivaji Rao S. 
F.ring, Shri D. 
Camlhi, Sbri V. B. 
llcrn Raj, Shri 
Himatsingka, Shri 
Iqbal Singh, Shri 
Jadhn\•, Shri M. L. 

NOVEMBER 12, 1965 

NOES 
Jadhav, Shti Tulshidas 
Jara·.1m11.levi, Shrimati 
Kcdaria, Shri C. M. 
Kindar Lnl, Shri 
Koujalgi, Shri H. V. 
Kripa Shankar, Shri 
Lalil Sen, Slui 
l>olulaich:uni, Shri 
Maro.ndi, Shri 
~ r i  Shri 

Mehrotra, Shri Braj Bihari 
Mehta, Shri J. R. 
Mishra, Shri I}ibhuti 
Murd, Shri M. S. 
Muthiah, Shri 
Pandey, Sbri Vishwa Nath 
Patel, Shri P.R. 
l'atil, Shri D.S. 
Pratap Singh, Shri 
Kai, Shrimati Sahodra Bai 
R.iiu, Slui n. B. 
Ri:rn Swarup, Shri 
Rane, Shri 
Rao, Shri ."riuthyal 

Mr. Deputy-Speaker: The result of 14.41 hrs. 
the division is: 

Report 

Reddy, Shri Ling .. 
Roy, Shri Bisbwanath 
Sadhu Ram, Shl'i 
Saha, Dr. S. K. 
Sahu, Shri Rameshwar 
Samanta, Shri S. C. 
Sen, Sbri P. G. 
Shankaraiya, Shri 
Shco Narain, Shri 
Shree Naraya.u Ons, Sbri 
Shyam Kumari Devi, Shrimau 
Sivappraghassn.u, Shri Ku. 
Subram:miam, Shri c. 
Subramany:im, Shri T. 
Surnat Prasad. Shri 
Sunder Lal. Shri 
Thomas, Shri A. ~  

'Tiwary, Shri K. N. 
Tiw11ry, Shri R. S. 
'fripathi, Shri Krishna Deo 
Tula Ram, Shri 
Vijaya Anaoda, Mnhnrajkum::.r 
Wadiwa, Shri 

RESOULTION RE: INDIA QUITTING 
Ayet: 29 THE COMMONWEALTH-contd. 

Noes: 70 -·1 >.:ft U• 'IT• ~ (>rl<r.'1 <ior ) : 
The motion was negatived. 

Mr. Deputy.Speaker: Let me now 
put th\! motion to the vote. 

The question is: 

"That this House agrees with the 
Seventy-second Report o.f the 
Committee on Private Members' 
B:lls and Resolutions presented. to 
the House on the 10th November, 
1965" 

~ e motion was adopted. 

l\Ir . Deputy-Speaker : Now, ;-here is 
a moti1 n to be moved by Sbri D. N. 
Tiwary and several other Members. 
Let Shri D. N. Tiwary move his 
motion. 

'O'TTG!!&f Off, ll W1'!T 5fra!"r ~ 'f.T<fT 
~  ;;fr f<p •!f 5f'f.T>: ~ 

(1) 'That the debate on the 
resolution regarding India quiting 
the Commonwealth moved by 
Shri Bhagwat ~ Azad on the 
24th September, 1965, be adjourn-
ed to the next day allotted for 
Private Members' Reso1utions." 

And the second is. . . 

Mr. Deputy-Speaker: The second 
one will come afterwards. 

Sllrimati &nu Chakravartt.y (Bar-
rackpore): I oppose it. 


